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Published in the Extracrdinary Gazeite
dated 20th Sepitember, 1994. )

GCOVERNMENT OF TRIPURA

PANCHAYAT DEPARTMENT
No. F. 6 ( 2--21}--GL/ PR/94/ Dated, Agartala, the Oth Seplember, 1994.

NOTIFICATION

In exercise of the powers conferred by sub section (1) of Section 228 of
the Tripura Panchayats Act, 1883, the Government heseby makes the
follpwing Rules, namely --

CHAPTER -- 1

PRELIMINARY
Short title 1. (1) These rules may be called the Tripura Panchayats
and commence- { Adreinisiration ) Rules, 1994.
ot
- (2} They shall come inio foree at once.
Definition 2. {1} In these rules, unicss the context otherwise requires |
and interpre-
tation. {a) ‘Act’ means the Tripura Panchayais Act, 1993 (Act No. 7
- of 1983} ;
{b) 'Section' means the Section of Act |
fc) 'Fermr means a Form appended to fhese ruies and
includes a translation thereof in Bengall |
{2) ‘The words, expressions used bul not defined in these
sules shall have the meanings respectively assigned fo
them in the Act.
{3) The General Clauses Act, 1966 shall apply for the
mierpretation of these rules as If appies for the
interpretation of Acis of the State Legislature .
PART--A
CHAPTER--II
LEAVE OF PRADHAN / UPA PRADHAN ETC.
Leave of 2. {1} A Gram Panchayat by a resclution at a meeti may grant
Fradhan leave of absence from time to time to its Pradhan or Upa
and Usna Pradhan for a total period not exceeding fortyfive daysina
Pradhan calendar  Sanction of such leave shall forthwith be
the Se of the Gram Panchayat (o the
roncerned Secretary of Panc t Samiti and the Block

Development Officer. Generally s leave shall be requested
for by Pradhan and Upa Pradhan before proceeding on leave.
However, In unavoidable circumstances, the Pradhan or, as the
case may be, the Upa Pradhan may proceed on leave without
sanction but after handing over the charge and Gram Panchayat
may regularise the leave in its next meeting :



Resignation
by Pradharn,
Upa Pradhan
or members.

Provided that ff the total leave perlod in the year
exceeds fortyflve days, no honorarium and fixed TA sha be
paid for the perlod exceeding fortyfive days :

Provided further that if the Pradhan and Upa Pradhan
hold charge or is expected to hold charge for part of the year
only, the maximum leave period of fortyfive s shall be
proportionately reduced.

{2} Whenever Pradhan or, as the case may be, Upa
Pradhan proceeds on leave with or without prior grant of
leave he shall invariably hand over charge to Pradhan or Upa
Pradhan as the case may be in Form 1.

(3) If the Pradhan or Upa Pradhan remains absent from
duties for more than three months continuously, Casual Vacancy
in the Office of the Pradhan or. as the case may be, the office
of the Upa Pradhan shall be deemed to have
occurred. Immediately on completion of three months absence,
the concerned Panchayat Secretary shall inform of the Casuai
Vacancy to the concerned Secretary of the Panchayat Samitl,
Block Development Officer and the District Panchayat Officer
with a detailed repori.

{4) If both Pradhan and Upa Pradhan proceed on leave
simultaneously for a period exceeding fiftecen days or in case
temg-}rar_,r vacancy arises in offices of both Pradhan and Upa
Pradhan simultaneously for a period exceeding fiiteen days, the
Panchayat Secretary with a prior approval of Block Deveiopment
Officer shall call an emergency meeting of the Gram Panchayat
and for this meetl the members present shail select a
Presiding Member from amongst them. In the said meeting
the Gram Panchayat shall take a resolullun suggesting the
neme of member who may act as temporary Pradhan and
temporary Upa Pradhan. e Block Develepment Officer, on
recelpt this resolution, shall appolnt the temporary Pradhan
and Upa Pradhan accordingly.

CHAFPTER -~ TII

RESIGNATION OR REMOVAL OF PRADHAN CR UPA PRADHAN

4.(1) The Pradhan or Upa Pradhan or a member of a Gram
Panchayal may resiga bis office writing under his hand
addressed to the Block Dmlagment Cfficer and
handmgﬁwcrm]?crsﬂn or by sending it by Registered
pest to the Biock Development Officer. The written
resignation shall be signed by himself. The Block
Development Officer may accept the resignation after
such enquiry as ke may deem fit and inform the person
concerned, the members of the concermed Gram
Panchayat and District Panchayai Officer within fifteen
days of such acceptance |

Provided that In case of simwitancous resignation
of Pradhan and Upa Pradhan, the Block Development
Officer after such preluninary enguiry as he may deem
fit may accept the resignation and on acceplance of such
restgnation, shall appoint & temporary Pradhan and Upa
H?e 3 n in the manner as lald down in sub rule (4] of
rule 3.

(2} Pradhan or Upa Pradhan vacating the office by
resignation shall hand over the charge of his office
ordinarily within ten days after acceptance of his
resignation provided for reasons to be recorded in
writ by Block Development Officer, more than ten
days may be allowed to hand over the charge.



Drocedure for
removal of
Predhan and
Up=a Pradhan
and menthers.

6.1} The District Panchayat Officer shsll be the

Prescribed Authotty for removal of a member of a Gram
Panchayat under su tion (1) of Section 22 of the Act.
He shall exercise this function only on the basisof
receipt of communication n this regarnd from the
concerned Gram Panchayat. The  Additional District
Magisirate of the comcerned disinicl shall be the
appellate authority under sub- section {2} of Section
22 of the Act .

{2)  On receipt of a notice in Form 2 s'gned by at least
one third of the existing members of 2 Gram Panchayat,
District Panchayat Officer shall convene a meeling for
removal of a Pradhan under Section 23 of the Act, Such
notice shall be delivered In to the Districet
Panchayat Officer by one of the members signing the
notice or shall be sent by Registered post.

(3) In case of removal of both Pradhan and Uﬁ
Pradhan in the same meeting, the meeiing shall
presided over by an officer not below the rank of
Extension Oificer whe may be authorised by the District
Panchayat Oificer : '

Provided that in case of removal of Pradhan, ¢r as
the case may be, the Upa Pradhan, ilie District Pam:haﬂat
Officer may appoint an obseIver for such meeting who
shall submit a report in writing to the District P ayat
Officer immediately after completion of meeting.

(4) At the beginning of the meeting the Presiding
Officer shali read out te the members of the Gram
Panchaya. present In the meeiing the notice in Form 2
givenn under sub- section (2) of Section 23. He shall then
Sllow the metion for removal to be read and discussed.
Guch dlscussions shall terminate before explry of one
hour from the commencement of the maeting or such
further time as may be extended by ihe Presiding
Officer. Uwon the comclusion of the debate or wupon
expiry of the said period, the motion shall be put to vote.
Voie shall be by show of hands :

Provided that in case of absence of guorum, meeting
shall be adjourned and the adjourned meeting shall be
conwened fn the same MAaNNEr.

(5} The Presiding Officer shall declare the resuit of
voting., The inotlon for removal shall be deemed to have
been carried only when it has been passed by the
mafority of the existing members of Gram Panchayat.

(6} The Presiding Officer shall forthwith forward the

minut=s of the meeting (o the District Panc:haﬁat Officer.

The District Panchayat Cfilcer will issue the rem

order and initmate the same to the Secretary of the

Gram Panchayat, Secretary of the Panchayat Samdtd
and the Block Development Officer.

(7} in case of remova! of both Pradhan and U
Peadhan, the cherges will be taken over from the
Pradhan and Uga Pradhan by the members so aEpomted
under rule 30 of the Tripura Panchayats ( of
Office Bearers ) Rules, 1994, until the new Pradhan or, as
{he case may be, the new Upa Pradhan is elected and
assumes office.

{8) if the Pradhan or, as the case may be, the Upa
Pradhan falls or refuses to hand over the charges the
{ransfer of charges shall be effecied according to the sub-
section (2) and sub- section {4) of Seciion 47 ol the Act.
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CHAPTER ~ IV

6. (1) The Hst of business to be transacted at every
meeting of Gram Panchayat except an adjourned
meeting shall be prepared by the Secretary to the Gram
Panchayat under instruction of the Pradhan. wm
shall be entered in the Book of Agenda to be ained
for this purpese. The Agenda shall be countersigned
the Pradhan. The first item of the list of business

be the confirmation of minutes of the previous meeting
and second item shall be a report on the Stlfiti:%s unuﬂthoseié
reselutions of all ous mectings on w action
yet tc be taken. The last item of list of business shall be
to fix the date and time of next meeting.

(2) The Secretary to the Gram Panchayat shall
arrange delivery of notice toc all members either by
post or by messenger or otherwise. A copy of the
notice shall be displaved on the Notice Board of the
Gram Panchayat office.

7. (1} There shall be at least one meeting of the Gram
Panchayat in ev month to transact {is business.
The meeting shall be summoned by notice in Form 3.
The notice shall accompany a list of business,

(2) Notice to the members for the mcetmgnﬁvba
issued by the Secretary under the instruction the
Pradhan at least seven days in advance of the date so
appolnted for the meeting :

Provided that an emergency imeeting may be
sommoned after giving three days notice to the
miembers,

(3) The Biock Development Officer shall be the
prescribed authority for the purpese of sub- section (2)
of Section 27 of the Act.

8. (1) The Secretary to the Gram Panchayat shall
maintain an Altendance Register of members and all
members shall sign It before the meeting.

{2} When a meeting of a Gram Panchayat is not held
for want of quorum, the Pradham and the Secretary to
the Gram Panchayat shall make a note to that effect in
the Atlendance Register.

3. As far as practicable minuies of every meeting of

a Gram Panchayat shall be entered in 2 Minutes Book to
be kept for the purpose which shall be read out before
the meeting is concluded and the person who presides
dver the meeling shail sign the miautes.

10, {1} If there is difference of opinions in taking a
resolution, if shall be put o vote and the vote shall be by
show of hands. Every such resoclution shall be recorded
inn full in the Minutes Ecok together with the number of
members voting for or against the resolution.

{2) All questions at any meeting shall be delermined
by a majority of votes of the members present and voling
and the presiding member shall be entitled to vote.

11, (1} Every Gram Panchaya{ shall prepare the report of
works done tzit in the previous year and work proposed
to be dome the next year in swch form as may be
directed by the State Government and the report shall
be preo]i:!artd and passed by {he Gram Panchayat in the
form of resolution before E{}th April of every year and
shall be submitted to the District Panchayat Oificer and
concerned Panchayat Samiti before 16th May of every
year.
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CHAPTER - V
JOINT COMMITTEE

12. (1) Subject to the previcus approval of the Panchayat
Samiti or Panchayat Samitis concerned, fwo or more
Gram Panchayats may combine to appoint a Joint
Comurnitiee consisting of such representatives as may be

chosen the respective Gram Panchayais for the
pu e of transacting any business or © cui any
work in which they are joinily interested. e (Gram

Panchavat which combined to form the Joint Commitiee
shall subscribe to a written instrument which shall be
drawn up for this purpose. The Pradhan shall sign the
instrument. .

(2) The written instrument, referred to in sub- rule
{2), shall contain the following :

{a) the specilic purpose for which the Joint
Comimnitiee s formed and the condition
on which the Joint Commitiee may f[rame
schemes binding on the constituent Gram
Panchayats |

(b} the period for which the Joint Committee is
to function ;

{c) the number of members to be sent to the
Joint Comrmitiee by each of the Gram Panchayats
inten to form the Jont Committee and the
term of office of such members ;

{d) The financial and administrative
powers, Including the powers io supervise
the construction ol  any joint work which
the Joini Commiftee sghall exercise |

[e} the power which the constttuent Gram
Panch hayat shall exercise in relation to any Joint
scheme.

{3} The Joint Committes shall, from time to Ume,
make & report of thie ress of work fc the constituent
Gram Panchayat as may be reguired by them.

{4) The comnstituent Gram Panchayats may frame or
modify the instruments regarding  the constitution of
Joint Commiitee and the term of office of the members
thereof and the mode of conduct of business.

13, I anmy difference of oplnion arises anong the
constituent Gram Panchayais forming the Joint
Committee #t shall be referred to Panchayai Samitl/
Samitis and the decision of the Panchayat Samitl/
Sarhitis thereon shall be final.

CHAPTER - VI
DELEGATION CF FUNCTIONE BY ZILLA
PARISHAD AND PANCHATAT SAMITI

14. (1) The functions of Zilla Parishad or Panchayat
Samiii which & may ate to a Uram Panchayat
shall relate only to the area of the Gram Panchayat
concerned.

{2} The Zilla Parishad of the concerned Panchayatl
Samiti shall have the power o supervise the work under
taken by the Gram Panchayat in performing any function
delegated to it under these rules.
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CHAPTER- Vi

SECRETARY AND STAFF OF GRAM PANCHAYAT

15. (i} Casual Leave not exceeding twelve days in a calendar

year may be granted to the Panchayat Secretarics by the Pradhan .Casual

Leave for a period of seven days at a time shall not be ordinarily granted.

£2) wamed Leave, Half Pay Leave, Commuted Leave, Quaran-
tine Leave and Materniiy Leave shall be granted by the Bloock Develop-
ment Officer on the recommendation of the Pradhan of ihe concerned
gram Panchayat.

ig. {1) Without prejudice to the duties and functions that may be
assigned io him by Gram Pradhan Secretary of the Panchayat shall

{a] be rezpensible for collection of taxes, rates, duties, tolls and
fees ievied by the Gram Panchayad

(b} prepare the budget in due {ime ;

(¢} be responsible for maintaining the Cash Boek and other
ooits of accounts, He shall also be responsible for prepar-
ing the monthly and quarteily statement of account and
placing the same before the Gram Panchayat ;

: d} be responsible for keeping of records of the Cram Panchayalin
safe custody ;

{e} be responsible for producing records before the Auditors
or inspecting officer as and when directed by the Pradnhan
or any other aulherity of the State Government

{ i be responsible for bringing 10 the notice of the Pradhan ali
mportant informatiens ;

(&} be respemsible for preperation and mainienance of
Ordinary Resldent Register |

{ &) the Secretary of a Gram Panchayat shall atiend all megtings
of the Cram Panchayat. He shail forward copies of su
minuies of meeting {0 the concernd officers of various
depariments as per tions of the Pradhan |

(i be responsible to bring to the notice of the Pradhan all
matters reiating lo the different schemes and their imple-
merntation |

{j) be responsible to prepare an Agenda paper as per direction
of the Pradhan ,

(X be responsible fo issue potice of the meelingas per
dirsction of the Fradhan ;

{1} perform such other duties n respect of the work of Gram
Pancha;;-'at. Panchayat Samili, Zilla Parishad and the
Siate Goverment as the Pradhan, the Upa Pradhan or,
concerned Chairman of the Panchayst samiti or
Sabhadhipati of the comncerned Zilla Parisha or the
State Government may direct ; _

{m) be mslpomfblc for submission of uiflisation certificate for
{he fund placed tothe Panchayal afler taking approval
from the Pradhan ;

{n) be responsible for submission of bills to the appropriate
authority in due tirne.
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(2) Every order or instruction of & Gram Panchayat shall be
{ssued by the Secretary to the Gram Panchayat.

CHAPTER~ VI
MEETINGS OF GRAM SABHA

i7(1] The Gram Pamhgiat shall finalise the date
of annual meeting of Gram Sabha. A notice to attend such
meeting by the members of the Gram Saba mentioning the
date, time and place of the meetting shall be issued by the
Pradhan and he published by [being it in conspicuous
places in the Gram anchayat area, anc o the Notice
Rord of the office of Gram Panchayat.The announcement of
the date, time and _g[:hciafzc of the meeting shali alsc be made
by beat of drums. notice of such meeting shail be
issed at least fifieen days before the date of the meeting.

(2) The mcettrﬁlshall be presided over by the Pradhan
or in his absence the Upa Pradhan. if both Praghan and
Uga Pradhan arc absent, oneof the elected members
who may be selected by members of the Gram Panchayat
present shall preside over the meeting for that day aniy.

18, The proceding of the last meeting shall first be read
and confirmed and thereafter the Gram Sabha shall consi-
der the matters as per provisions of the Sectionl0 of the ACL.

19. The proceedings of the Gram Sabha meeting shall
be drawn up and signed by the Pradhan or by the presid
member as the case be. A copy of the proceeGings

he sent to the District Panchayat Officer and Executlve
Otfficer of the Panchayai 5 within seven days of the

20. {1] The Disirict Panchayat Officer shall constifute a
vigilance Commitice for each Gram Sabha. The Cornmiliee
shall consist of net less than fhree members and noi more
than fire  memnbers and shall hold office for one year from
the date of its constitution.

{2} The committee may consist of both officials and
aon- ofiicials. One of the members shall be designated as
ihe Chairman of the said Committee.

{ 3) The Commuitce shall submii & quarterly vigllance
report to the District Panchavai Cfficer, the Chairman of
Panchayat Samitl and o the concerned Gram Panchayat

Provided that at any time Districl Panchayat Officer
maay direct the Comulitee te subimit & report on &ll or any
spectfic aspects of the functioning of a Gram Panchayal.

t4) The Pradhan of Grem Panchayal ghall place the
vepori of vigilance committee inihe Gram Panchayat
tnesting within one month of its recelpt for consideratlon.
Whersever the Gram Panchayat agrees with the i )
of the vigllance committes, i sheil resolve totake

necessary  correciive sieps. in case of disagreement
with the ol ﬁmv@m’m committee, detatled
reasons for the mert shali be recorded.

Thereafter the minutes of the Gram pPanchayat meeting
ghall be forwarded to the Execuiive Officer of Panchayat
Sumiti who shall send it to the Finance Commiltee for
consideration. With cominents of Finance Compittee the
Executive Comnmitiee shall ~onsider tne report. Based
on this, the Panchayai Samiti may issue such general
directions or Instructions to Gram Panchayal as mg?'
pe found necessary. The Executive Officer shall
thereafter send a detalled re ort of the action
taken to the District Panchayat Olficer.



Lesve of Chalrman
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PART-B
CHAPTER-I
LEAVE OF CHATRMAN/VICE- CHAIRMAN ETC.

21. {1} A Panchayat Samiti by a resolution at a meeting
may grant leave of absence from time to time to #ts Chatz-
man or Vice- Chatrman for a total period not exceeding
m five days in a calendar year. Sanction of such leave

1 forthwith be reported to the concerned Secretary of
the Zilla Parishad and to the Chief Executive Officer of the
Zfla Parishad by the Secretary of the Panchaval Samiti.
Generally such leave shall be requested for by Chairman
and Vice-Chairman before procee on leave, However,
in unavoldable circumstances the Chairman or as the
case Tay @ be the Vice-Chairmanmay proceed
sn-eave without sanction but after hand over the
charge and Panchayat Samiti may regularise he Jeave in
its next meeting.

Provided that ¥ total leave period In a afrcar
excesds forty flve days no salary and allowances shall be
paid for the period exceeding forty five days .

Provided further f the Chairman and Vice-Chair-
man hold the charge or i expected to hold charge for part
of the Jﬂr only, the maximum leave period of forty five
days ahall be propertionaiely reduced.

{2) Whenever Chalrman or, as the case may he the
Vice-Chairmen proceeds on leave with or without prior
ont of Jeave he shafl invariably hand cver the charge to

hatrman of Vice-Chalrman as the case may be in Farm-1.

13} If the Chatrman cf Vice--Chalrman remain absent
from duties for more than three months contitnuously,
casual vacancy in the office of the Chatrman or, as the
case & he, in the office of the Vice-Chatrman shall be
deemed to have occurred, Immediziely or complelion
of three months absence, the concerned Secretary of the
Panchayai Samitl ehail infrom of the casual vacency io the
Executive Officer of the concerned Panchayal Samitl, Chief
Eyecutive Officer of the Zilla Parishad and  the District
Panchayat Cfiicer with a detailed report.

{4} If both Chairman and the Vice-Chalrman proceed
on leave simultaneously for a perlod exceeding 15 daPm ar
in case temporery vacancies arises in the ollice of bolh
Chairman and Vice-Chalrman simultancoust for a period

15 dave, the Exscutive Officer of the Pancha-

t Samiti with the prior approval of the concemed
iatrict M rate & Coliecior shall call an emergency
meeting of the Panchayat Samiti and members presefil
ahail atlect a dirscily elected member {rom among them
to preside over.In the said meeting, the Panchayat Samill
shall taks & resclution suggesting the name of direct Iy
clected members who may act as lemporary Chairman
and Vice-Chatrman. The Dlstrict Magistrate &
Collector an receipt of this resclution shall appoint the
tempomycmmnandthe Vice--Chatrman accordingly.
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CHAPTER--TI
RESIGNATICN OF CHAIRMAN OR VICE--CHAIRMAN OR
MEMEBERS OF PANCHATAT BAMITL

22 { 1] The Chalrman or Vice -Chairman or a member
of a Panchayat Samiti may resign his office writing under
his hand addressed to the District Panchayat Officer and
handing it over in person or by sending it by registered
post to the District Panchayat . The District Panch-
ayat officer may accept the resignation afler such enqulry
as he may deem fit and inform the person concerned, the
members of the Panchayat Samiti and the Chief Executive
Ofilcer of the  Zilia Parishad within 30 days of such
acceplance.

Provided that in case of stmultancous resignation of
Chairman and Vice-Chalrman, the Distxict Panchayat
officer after such preliminary enguiry as may deem fit may
accept the resignation and on acceptance of such resigna-
tion, the District Magisirate & Coilector siail appoint a
temporary Chairman and Vice-Chairman in the manner as
Iaid dowm in sub-rule { 4) of Rule Z2.

{2) Any person vacating the office by resignation
shall hand over the charge of his office ordinarily within
ien days after acceptance of his resignation provided for
reasers to be recorded mtm,gb;(r}mmci Panchayat
officer, mwore than ten days may be allowed to hand over

cahrge.

23, (i} 'The District Panchayat oificer shall be the prescri-
hed Authority for removal of a mmember of a Panchayat
samliti under sub-section: (1} of Section 81 of the Act. He

shall exercize this function onty on the basls of recelpt of
communication in this regard from (he concemed
Panchayat Samitl. The Additional District Magistrate &
Collector of the concerned District shail be ap,gﬁnﬁtt
authority under sub-Sectioni2} of Section 81 of the .

{2} On receipt of anotice in Form 4 signed by at
least one-fifth of the tolal members of a Panchayat Samitl,
District Panchavat officer shail convene a meeting for
removal of a Chatrman or Vice-Chalrman under Section 82
of the Act. Such notice shall be delivered in person to the
Distriet Panchayat officer by one of the member signing
the notice or sent by regisiered post.

{ 3} In case of removal of both Chairman and Vice-
Chairman in the same meeting, the meeiing shall be pres-
stded over as President by a member who shall be elected
by the members present.

Provided that the District Panchayat Officers shall
appoint an observer for such m who shall submit a
report in writing to the District Panchayat officer imine-
diately after completion of the meeting.

(4) At the begining of the meeting Presiding Officer
shall read out to the members of the Panchayat Samiti pres-
ent in the meeting the notice in form-4 given under Secti-
on 82 of the Act, He shall then allow the motion for remo-
val to be read and discussed. Such discussions shall
terminate before expiry of one hour from comiencement of
the meeting or such further ime as may be exiended by
the Presiding Officer. Upon concluding of the debate or
upon expiry of the sald period, the motion shall be put to
vote. Vote shall be by show of hands :

Provided that in case of absence of quorum, the meet-
ing shall be adjourned and the adjouned meeting shall be
convened in the same manner.
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(5] The Presiding Officer shall declare the resuli
of voting. The motion for removal shall be deemed to
have been carried only when it has been passed by
the majority of the existing members of Panchayval
Samiti.

(6} The Presiding Officer shail forthwith forward
the minutes of the meeting to the District Panchayal
Officer. The District Panchayat Officer will issue the
removal order and intimate the same 1o the Executive
Officer of the Panchayat Samitl, Chief Executive Officer of
the Zilla Parlshad and Secretary to the Panchayat Samiti.

{7) In case of removal of both Chainman and Vice-
Chalrman, the charges will be taken over from the
Chalrman and Vice- Chairman by the members so
appointed under Rule 30 of the Tripura Panchayats
{ Election of Office Bearers i Rules, 1994, until the new
Chalrman, or as the case may he, the Vice- Chairman is
eiected and assumes office.

(8) If the Chairman or, a& Lh«: Case may be, the Vice-
Chairman fafls or refuses to hand cver the charges, the
transfer of charges shall be effected through police help.

CHAPTER -- i
MEETING OF PANCHAYAT SAMITI.

24 (1) A lst of business to be transacted at m?
meeting of the Panchayat Samiti except an adjourne
meeting shall be prepared by the Executive Officer of
the Panchayat Samitt under instruction of the Chairman
of the Panchayat Samiti. The Agenda shall be entered in
the book of agenda to be maintained for this purposet.
The agenda shall be countersigned by the Chatrman of
the Panchayat Samiti. The first item of the Ust of
business shall be the confirmation of minutes of the
previous meeting and second item shall be 2 Tepori on
the status of those resolutions of all previous meeting on
which action is yet to be taken. The last item of list of
business shall be to fix the date and time of next
meeting.

(2) The Secretary of the Panchayat Samit shall
arrange delivery of motice to all members either by Sﬁm
or by messenger or otherwise. A copy of the notice all
be displayed on the notice board of the office of the
Panchayat Samiti.

25, (1) There shall be at least one meeting of the
Panchayat Samiti in every two months to transact its
business. The me 11 be Summomdgmmm
Form 3. The notice shall accompany a list of business.

(2} Hottce for the mmm%h maﬁ be issued the
Secretary under instruction of the Chairman, Panchayat
Samiti at least 10 clear days In advance of the dale
appointed for the meeting. .

Provided that an emergency meeting may be
summoned after 7 clear days notice to the members.

(3) The prescribed autherity under second %rmnso
of Sub-section (1) of Section 87 of the Act shall be the
District Panchayat Officer of the concerned District.

96. (1) The Secretary to the Panchayat Samiti shall
maintain an attendance rcgister of members and all
members shall sign & before the meeting.
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(2) When a meeting of a Panchayat Samiti is not
held for want of quorum, the Chatrmnan of the Panchayat
Samiti and Secrlg.ary to the Panchavat Samiti shall make
a note to that effect in the attendance register.

27. {1} I there is difference of opinion on a resolution,
it shall be put to vote and vote shall be by show of hand.
Every such resolution shali be recorded in fullin ihe
minutes book together with the numbers of members
voting for and against the resolution.

{2) All gquestions at any meeling shall be
determined by a ma_i_?lﬂty of votes of the member
present and voling. ¢ presiding member shail be
entitled to vote.

28, (1) The Panchayat Samiti shall prepare the report
of works done by it in the previous year and works
proposed to be done in the next year in such form as
may be direcied by the State Government. The repori
shall be prepared and passed by the Panchayat Samiti in
the form of a resolution before 30th April of ev ar
and shall be submitted to the Chief Execuitve Officer
of the Zilla Parishiad and District Panchayat Officer before
15th May of the year.

CHAPTER -- IV

POWERS, FUNCTIONS AND DUTIES OF THE CHAIRMAN.

29 (1) In pursuance of the Section 99 and Section 101
of the Act. the Chairman of the Panchayat Samiti shall
cause to be collected from the Gram Panchayat monthly
progress report of all works of Gram Panchayat and keep
the Panchayat Samifi and  concame Standing
Committee Informed about the progress of work.

(2) The Chatrman shall cause to be submitted in
each quarter a consolidated quarterly report of the
progress reccived from the Gram Panchayats with the
comments of the Panchayat Samitl thereon to the Zilla
Parishad withifi three we of conclusion of cach quarter
ending in June, September, December and March.

CHAPTER - V
PROCEDURE OF FUNCTIONING OF STANDING
COMMITTEES OF PANCHAYAT SAMITIL.

30. Every Standing Committee shall hold a mecting in
the office of the Panchayat Samiti once ina month on
emshdgteandatsu time as may be fixed by the

Provided that if the President fails to convene the
meeting in time, the Chairman of the Pancha Samiti
shall convene the meeting of the concerned Standing
Committee on such date and at such time as may be
fixed by him.

Provided further that a President of the Standing
Committee may convene an emergent meeting, as

occasion my require, with the r approval the
Chairman of the Panchayat Sam:lﬁm
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a1, A list of business to be transacted at every meet

of the Standing Committes except an adjourn
meeting, shall be prepared by the Secretary of the
Standing Committee under the instruction of the
President, The =same shall be entered In the Book of
Agenda of meetings to be maintained for the Tgur;mse
and shall be countersi the President. e first
iftem of the A‘genda of each meeting shall be
the confirmation of the minutes of the previous meeting
and second item of the list of business shail be a report
on the status of those resolutions passed in ail the
previcus meetings where action ts yet to be taken.

32. At least seven clear days notice before the dale of
meeting shall be given to all members in Form 5, At least
three clear days notice for emergent meeting shail be

fven 5tcn all members of the Standing Coounitiee In

orm 5 :

Provided that only the items as listed in the agenda
shall be discussed in an emertgent meeting.

33. (1) The notice for 2 meeting shall be signed and sent
t?' the Secretary of the Standing Commiiiee to all members
ol the Standing Committees, The notice for an ordinary
or as the case may be, the emergent meeting shall be
sent either by post or by messenger or otherwise.

i2) A copy of the notice for each meeﬂm% shall be
displayed on the notice board of the Panchayat Samitl on
the same date on which such notice is issued.

34, The majority of members shall form quorum :

Provided that no quorum shall be Decessary in an
adjourned meeting.

3%. If any official member appointed under clause (c) of
Sub-Section (2) of Section 107 does not attend two
consecutive meefings of the Standing Commiitee, the
matter shall be brought o the notice of the concerned
department of the Government by the President through
Chkairman of the Panchayat Samitl and to the Panchayat
Department.

36, Any officer of the State Government at the Sub-
Divisional or Block level, who Is concerned with any
jtem of the agenda of the meeting of the Standing
Commitiee who is competent to implement the
decision of such Standing Committee on such item shall
be invited {o attend such meeting.

37. An Attendance Register for all meetings shail be
maintained. Every member shall sign the Atteadance
Register before commencement of the meeting .

38, If no gquorum is present, the meeting shall stand
adjourned. The meeting shall be called again in the same
manner on a further date to be fixed by tne President.

39, All meetings of the Standing Comumittee shall be
presided over by the President. In absence of the
President, the member of the Standing
Committee shall elect one of the members amongst
themselves to preside over the meeting.

40. (1) As far as practicable proceedings of all
meetings of a Standing Committee shall be entered in
the Minutes Book to be kept for the {mrpnse and shall be
read out before the meeting is concluded. The person

presiding over the meeting shali then sign.
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Al. Al matters coming belore Comimnittee
shall be decided by consensus. In case there is any
difference of opinlon, views of all members including
invites, if any, shall be recorded and the matter shall be
referred to the Panchayat Samiti.

42. (1) Any member of Standing Committee other than
the Prestdent .of the Standing Committee who falls to
attend three consecutive meetings shall cease to be a
member of such Standing Committee.

(2) if any member is declared dal.?%uahﬁed from
being a member of & Panchayat Samiti ts removed
from the office of the member of a Panchayat Samiti, he
shall cease to be a member of the Standing Committee.

(3) f a written resolution is received from the
Panchayat Samiti that removal of a member of a Standing
Commiftee is necessary for smooth conduct of the
concerned Standing Commiitee, Sub-Divisional Officer of
ithe concerned Sub- Divizion shall remove him after
giving him an oppertunity of belng heard.

CHAPIER -- VI
DUTIES OF THE STANDING COMMITTEE

42 . (1) Every Standing Commitiee shall submit to the
Panchayat Samitl a guarterly review of the progress
works ~ and schemes dealt with by the Sta.ndﬁ
Committee. Such report shail be placed in the nex
meeting of the Panchayat Samitt.

{2) The Secret of the Standing Commiftee shall
forward the copy of the proceedings of every meeting of
Stan Comrnitiee to the <Chalmpan and Executive
Officer of the Panchayat Samitl.

(3) The Finance Committee shall, tn additton to the
subject alloted to it periorm the following functions :

(a} to frame budgei and supplementary budget of
the Panchayat Samit! and submil the same to
{he Panchayat Samiti for consideration in its
meeling ;

(b} to prepare and submit annual administrative
report for consideration of the Panchayat
Sanut! ; :

(c) to consider the budgel of the Gram Panchayat
and forward the same to the Panchayat Samitl
wilh i{s oplnion |

(@) to recommend, in consuitation with the
concerned Standing Commiitee, grants from
{he fund raised by the Panchayat Samiti to
Gram Panchayat |

(e} to recommend levy of tolls, fees and rales

(D) to recommend transfer of properiies, schemes
and work

(g) imposition of fAnes and panaliles by the
Panchayat Samiti ; and

{h} to recommend grant of licenice under the Act.
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44. {1) The Executive Commitiec shall hold meeting in
the office of the Panchayat Samiti at lcast once In a
month on such and at such time as may be flxed.

{2) A list of business to be transacted at every
meeting of the Executive Cormittee, except an
adjourned meeting shall be éarcpamd by the Secretary of
the Executive Committee under the Instruciions of the
Chairmman of the P at Samiti. The same shall be
entered intop book o agenda of meetings tc be
maintained for the purpose and shall be countersigned
by the Secretary of the executive committee and the
C{:iaiman of the Panchayat Samiti.

The first item of the agenda for each meeting
shall be the conflrmation of the minutes of the previous
meetings and second Mem shall be a report on the
status of those resclutions passed In all previous
meetings where action is yet to be taken.

{3} At least seven clear days' notice of meeting shall
be given to all members. At least three clear days’ notice
for an emergent meeting shall be given to all members.
However, exceptional c¢ircumstances  such as mnatural
calamity when such notice is not pessible, the Chairman
may dispense with this requirement.

{4) Notice for every meeting inclu an ermnergent
meeting shall be signed and sent by the Secretary of the
Executive Committee. The Notice for an ordinary or
emergent meeting shall be sent either by post or by
messenger or otherwise.

45. Majority of the members of the Executive Commilttee
shali form the quorum.

Provided that no quorum shall be nece In an
adjourned meeting, Seven clear da? notice for the a djnumcd
meeting shall be given Lo the members specifying the date and
time except the list of business,

46. Any officer of the State Government at the Sub-Division, or
Block level, who is concerned with any of the agenda of the
meeting of the Executive Committee and who 1s competent to
implement the deciston of the Executive Committee shall be
invited to attend such meeting,

47. Au Attendance Register for meeting shall be maintained.
Every member shall sign in the Attendance Register before
commencement of the meeting,

48. Proceedings of all the meetings of the Executive
Comunittee shall be entered in the minutes book and shall
be read out before the meeting Is concluded. The person
presiding over the meeting shall then sign it .

49, All maiters before the Executive Committee shall be
decided by consensus. If any matter rg?_uircs to be put to vote,

decision shall be taken by majority voles, The presiding
member shall be entitled toyvote.j L

50. (1) The Executive Committee shall maintain co-ordination
among the Standing Commiiiees between a Stan
Committee and Panchayat Samiti and among the concern
Officers in all matters relaiing to Planning, execution and
administration of development programmes.
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(2) The Executive Commiitee shall monitor the pr 55
of schemes to Panchayat Samiti by the Siate
Government or Zifla Parishad and il any dispuie arises In
implementation the scheme, the cormmittee shall take up the
matter with the concerned authority of that department of Zilla
Parishad as the case may be for removal of the difficulties.

(3} The Committee shall consider the annual
adminisirative Teport submitted by the Finance Committee
before placing i before the Panchayat Samiti meeting for
approval.

(4) If any dispute arises between the 1we Gram Panchayats
{he Committee shall rescive the issue.

£1. {1) The Executive Officer of the Panchayat Samiti shall be
responsible for taking necessary action on the decisions arrived
at in the mee of the Panchayat Samiti and iis Standing
Committees and shall keep the Chatrmai posted with progress
of varicus dmé?gglwt activittes in the Block as also with the
problems and ulties, if any, experienced in the working of
the Panchayat Samiti from thoe to time.

{2) The Executive Officer shall obtain orders from the
Chatrman in writing on imporiant issues arising out of the
and decisions cof the Panchayat Samill and s
Committees and on matters faliing within the powers

of Chairman.

(3} The Executive Offlcer shall prepare guarterly
statement of an accounts which, after consideration by Finance
Standing Comumittee, shall be laid before the Panchayat Sarnitl,

(4} All correspondences of the Panchayat Samiti shall
normally be made by the Executive Officer or by an officer
guthorised on this behalf by him.

(5] The Executive Cfficer shall --

fa} have the custody of the records of tha Panchayat
Samiti

{b) sign cash book and examine and reconclle ihe
Panchayat Samitt Pass Book lssued by the Treasury/
Bank {rom time to time ;

{¢) be responsible--
(i) for the proper mainienance of accountis of

the Panchayat Samiti ;

{#1) to the Panchayat Samitt for management of the
office of the Panchayat Samiti |

(i4f) for securing coordination amum{ the Block lzvel
officers tn all matters relating to the execution of
achemes and works approved by the Panchayal
Saralti and Standing Committees.
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(d) issue mecessary directions for the execution of ihe
schemes and works accoirding to the orders of the
Panchayat Samitl and its Sianding Cornmittees |

le) obtain progress reports gbout the execution of such
schemes and works and submit the same to the
Panchayat Samitt or Hs Standing Commiitees
with his comments.

{8) The Executive Officer shall be regponstble for efiicient
adminisirative performance of following works, namely -

{a) Dudget,

{b) contribution of granis made by the Central or the
State Government or Ly say lscal autherity,

{c) lpans,
{d! custody of the Panchayat Samiti fund in Treasury/

{e) recelpts on account of tolls, rates and fees levied by
the Panchayat Samiti ana all other sums received by
or on hehalf of the Paochayat Sarmiti,

{f} progress of sxpenditure,

{g} creation of posts, sublect to such instructions /s may
be in force from time to tme. -

{h) framing of regulations, and
(1) imposition of fines and penalties by the Pancizayatl
Samiti

(7} The Execuitve Officer shail atiend the meeting of the
Executtve Comunitier and shall participate in the
deliberations thersof. He may also atiend inseling of any
standing commtitee and {ake part in the discussion.

(8) The Executive Officer with the previous permission of
the Chairman shall, on request supply any information or
make available for perussl any record to any member of
{he Panchayat Samiti or any of its Standing Commiliees.

(9)' The Executtve Officer of the Panchayat Samit! shall as
the case may be initlale or review annual conildential
report of all officers and stafl of the Panchayal Samili
and ail offlcers and staff whose services have been placed
with the Panchayal Samiti.

{10) The Executive Officer shall inspect the Insiitulions
under the managemeni of Panchayal Samill and any
work undertaken by the Panchayat Samiti or a Standin
Committee thereof.” He shall also inspect the office an
works of the Gram Panchayals and the Instilutlons
managed by them. The Executive Officer shall submii
reports of his Inspection to the Chatrman and to the
Execulive Officer of the Zilla Parishad.

(11) Every order or instruciion of the Panchayal Samiul shall
be issued under the signature of the Executive Officer of
the concerned Panchayat Samill

(12} The Executive Officer shall apply in wriling for any kind
of leave to the Chiefl Execultve Oflicer ol the Zilla
Parishad.
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52. Notwithstanding anything contained In e 53 the
Executive Officer may, by order in  writing, deiesale all
or any of his powers znd functions except in  the
financial matters  and the powers as enumerated n
Secilon 104 of the Act, to ihe Secreiazy of ihe Panchayat
Samil! or to any other officer of the Panchayat Samiii

Provided  that the Exeeutive Officer may al any
time withdraw all or any of such powers and functions
delegated to the Secrelary or concerned ollicar

53. (1) The Secretary of the Panchayal Saradtl | hereinafier
referred to as the Secretary} shall work under the
gver all control of the Executlve Officer and  shall be
responstble  to the Executtve Officer and through him
to the Panchayat Samid for his work.

(2} The Secretary shail can% on routine cormespondence
of the Panchayat Samiti e shali however keep the
Executive Officer informed of  alt  ihe correspondsnce
made by him,

(3] The Secreiary shall call the meeting of the Panchayat
Samiti, The lst of buskness to be wansacted at overy
meeting of the Panchayat Samdti shall be preparad by
the retary fn comsultation  with the Execulive
Officer and ~ Chatrman of the Panchayat Samif, The
Secretary shall also attend the — meetings of the
Panchavat Samili and Standing Committees,

(4) The Secretary shall exercise such of ihe powers,
Hormm suck of ihe functlons and dischazge such of
he  duites of the Executtve Officer a8 may he
dﬁegg;ed te him by  ihe Bxscutive  Officer  under
| i L i

{5} The Sccretag shall render alf such assistance as may
be required by & Exccutive Officer in the discharge
of his responsibilities,

(8 The Secretary of (he Panchayat Samit! shall
record  under the  superiniendence and control of the
Executive  Ofilcer, ithe minutes of all meetings,
inchuding standing commities and send
the nunutes te the Chafrman and triive Officer
and aisc te the Chief Executive Officer of the Ziia
Parishad and District Panchayat Officer.

B4, Casual lcave of all officers and staff of the Panchayat
Samidti ineiu those whosz services have been placed
at the dispo of Panchayat Samiil shall be granted by
freculive Offficer.  For : other Xind of leave. the
cpplcaten  shafi  be forwﬁéd by Executive Officer o
Chief Exscutive Oifftcer or  concerned Heag  of
Department as the CBEE T2V DE.
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CHAPTER--—-I

LEAVE OF SABHADHIPATI/SAHAKARI SABHADHIPATL

55. (1) The Zilla Parishad by a resolution at a meeting
may grant leave of absence from time to time to its Sabha-
dhipati or Sahakari Sabhadhipatt for a total period not
ex-ceeding forty five days in a calendar year. Sanction of
such leave shall forthwith be reported to the concerned
Secretary to the Government of Tripura in Panchayat
Department, the Chief Executive Officer of the concerned
7illa Parishad, Secretary of the Zilla Parishad and the con-
cerned District Panchayat Officer. Generally such leave
shall be requested for by the Sabhadhipati and Sahakari
sabhadhipati befor proceeding on leave. However, I
unavoidable circumstances, the Sabhadhipati or as the
case may be, the Sahakari Sabhadhipall may proceed on
jeave without sanction but after handing over (he
charge and the Zilla Parishad may rcgularise the leave in
its next meeting :

Provided that if the ioal leave period inthe year
exceeds forty five days, no salary and allowances shall be
paid for the period exceeding forty five days.

Provided further that if the Sabhadhipati and Saha-
karl Sabhadhipati hold the charge or are expected 1o hold
charge for partof the year only, the maximum leave
perlod of forty ftve days shall be proportionately reduced.

{2) Whenever the Sabhadhipati or as the case may be
the Sahakarl Sabhadhipati proceeds on leave with or
without prior grant of leave he shall jnvariably hand over
the charge to the Sabhadhipall or the Sahakari
Sabhadhipati, as the case may be, in Form--I.

(3) If the Sabhadhipati or Sahakari Sabhadhipati
remains absent from his duties for more than 3 months
continuously, casual vacancy in the office of the Sabha-
dhipati, or as the case may be, the Sahakari Sabhadipatl
shall be deemed to have occurred. Immediatly on comple-
tlon of 3 months absence, the Secretary to the Zilla
Parishad, shall report the casual vacancy lo the Chief
Executive Officer of the Zilla Parishad, Director of
Panchayats, Government of Tripura and concerned District
Panchayat Officer with a detailed report.

(4) If both the Sabhadhipati and Sahakari Sabhadhipati
proceed on leave simultaneously for a period exceeding 15
or in case temporary vacnacy arises in the office of
the both Sabhadhipati and Sahakari Sabhadipati simulta-
neously fora p exceeding 15 days,the Secretary of the
Zilla Parishad with the approval of the Chief Executive
Officer shall call an emergency meet of the Zilla
Parishad and the Members present shall select a presiding
member from amongst them. In the said meeting, the Zilia
Parishad shall take a resolution suggest the name of
the members who magaact as temporary Sabhadhipati and
temporary Sahakari Sabhadhipati, The Secretary to the
Government of Tripura in Panchayat Depariment, on
receipt of the resolution in this behalf, shall appoint the
temporery Sabhadhipaii and temporary Sahakari Sabha-
dhipati accordingly.

L
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CHAPTER--II

56. (1) The Sabhadhipati or the Sahakarl
Sabhadhipati or a member of a Zila Parishad may
re his Office in wriling under his signature address o
the retary, Govenment of Tripura, in anchayat Depart-
ment and handing it over (n person or by sending i by re-

tered post to his address. The signature of the person
endering resignation shall be attested hy the Secretary
to the GCovernment of Tripura In (he Panchayat
Department  may accept resignation after such
enguiry as he may deem fit and inform the person
concerned, the members of the Zilla Parishad. and the
Chief Executive Officer and Secretary of the Zilia
Parishad and the concerned District Panchayat Officer of
such accepiance :

Provided that in case of simullaneous mslﬁnatmn
of the Sabhadhipati and the Sahakari Sabha hipati,
{he Secretary to the Government of Tripura in the Pancha-
yat Department after such preliminary enquiry as he may

deem fit, may accept the resignation and on acceptance of
such resignation, shall appeint a termparary Sabhadhipat

and a temporary Sahakari Sabhadhipati in the maniier as

1aid down in sub rule (4) of rule 55.

{2} Any person vacaling the office on resignation
shall hand over the charge of his office ordinarily within
ten days after acceptance of his resignation provided for
reasons i be recorded in writing by Secretary 1o the
Government of Tripura i Panchayat Department. more
than ten days may be ailowed to hand over charge.

(3) If the Sabhadhipat® 1. Gs the case may be the
Sabakarl Sabhadhipati fails or refuses to hand over the
charge of office. an officer authorised by the Secretary to
the Governmen: of Tripura, Dspartment of Panchayat,
shali take possession, i necessary, through police help, of
all papers and properties from the concermned person.

57.  The Divector of Panchayal, Government oi Tripura
shall be the prescribed authority for removal of mem

of Zilla Parishad under sub section (1] of section 134 of the
Act. He shall exercise these function /only the basis of
mceigof communication in this rTegard “from the Zilla
P ad concerned, The Secretary to the Government of
Tripura. Department of Panchayat shall be appeliate
authority under sub section (2] of Section 134 of the Act.

58. (1) The Secreatryto the Government of Tripura,
Depariment of Panchayat shall be the prescribed authority
to who a notice in Form 6 for convening special meeting
for the purpose of Section 135 of the Act. shall be given.
The shall he convened by the person authorised
by such authority :

Provided that the Secretary to  the Government of
Tripura, Department of Panchayat may appoint an cbserv-
er for such meeting who shall submit a report in wrltm%
io the Secretary to the Government of Tripura after comple-
tion of such meeting. L

(2) In case motion is against the removal of both
Sabhadhipatt and Sahakarl Sabhadhipati in the same
meeting, the directly elected member present shall sslect a
moﬁ}r present amongst them in the meeting as Presiding

e i
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Preparation of
list of business.

(3) At the begining of the meeting, the Presiding
Officer shall read out {o the members of the Zilla Parishad
grcsmt in the me ., the notice in Form 6 given under
ection 135 of the Act. He shall then allow the motion for
retmnoval to be read and discuseed. Such discussions shatl
terminate before expiry of one hour from  comnencement
of the meeting or such further time as may
extended by the Presiding Officer. Upon the conclusion
of the debate or upon expiry of the sald period, the motion
shall be put to vote. Vote shall be by show of hands:

Provided that in case of absence of guorum meeting
shall be adjourned and the adjourned meeting shail be
convened [ the same manner.

{4) The Presiding Officer shall declare the resuit of
veling. The motlon for removal shall be deemed Lo have
been carried out only when it has been passed by the
majexity of the existing members of Zilla Parishad .

(5) The Prestding Officer shall forthwith forward
ihe minutes of the meeting to the Secretary o lhe Govern-
ment of Tripura, Deparimeni of Panchavat. The Secretary
to the Government of Tripura, Departimrnt of Panchayat
shall issue the removal order and intimate the same to the
Chief Executive Officer of the Zilla Parishad and also to the
Secretary Lo the Zilla Parishad.

{6} in case of removal of both Sabhadhipati and
Sghalkar! Sabhadhipati, as soon as pessible the charges
will be taken over the Sabhadhipati and Sahakarl
Sabhadhipati by the members so appointed under Rule
30 of the Tripura Panchayat { Election of Office Bearers)
Riiles, 1964, iill the new Sabhadhipati or, as the case may
be,the Sahakari Sabhadhipati is elected and assume office.

{71 f Sabhadhipati or. as the case be, the
Sahakari Sabhadhipati fafis or refuses o ha.ng over the
charges,the tramsfer of charges shall be effected as per
sub mle {3) of rule B8,

CHAPTER - 11
MEETING OF ZILLA PARISHAD.

88. (1) A list of business to be iransacled at every
mesting of the Zilla Parishad except an a%‘oumed meeting
shail be prepared by the Chief Executive of the Zilia
Parishad in consulfation wiih the Sabhadhipati of the
Zilia Parishad .The agenda shall be entered inthe register
m;glglmda to be maintained for the purpose. The agenda
s be countersigned by both the Chiel Executive
Officer and the Sabhadhipat! of the Zilla Parishad. The
first item of the Ist of business shall be the confirmation of
minuies of previens meeting and second item shall be
a report on the status of those resolutions of all previous
meetingson which action is yet to be taken.The last item of
the list of business shall beto fix the date and tlme

of next meeting.

(2) The Secretary of the Zilla Parishad shall
arrange delivery of notice to all members either by post or
by messenger or otherwise. A copy of the notice shall be
dbpl?a};fjd on the Notice Bord the oflice of the Zilla
Paris y
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€0. (1} Thereshallbe atleast one meeting of the
7ilia Parishad in every 3 ( three) months to transact is
business. The meeting shail be summmone

Form -2 . The notice shall accompany the lst of business.

(2} Notice for the meeting may be issued by ibe
Secretary under mstruction of ihe Zilla Parishad ai least10
iten) ciear days in advance of the date so appointed for
the mesling :

Provided that an emergency mecting ma%cge
summoned with 3(three) clear days notice to the members.

Provided further that a special mecling may be
summoned with 7{seven) clear days notice to the members.

{3} The prescribed Authority under second
proviso of Sub-Section {1) of Section 1329 of the Act shall
fhe the Director of Panchayats.

6L. L1} The Seoreiary tothe Zilla perishad shall
malntain an attendance register of members and all mem-
bers shall sign it before commencement of the  meeting.

{2} When a meel of Zilla Parishad is mot heid
for want of quorum, {he Sa hadhipatt of the Zilla Parishad
and the Secretary to the Zilla Parishad shall make a note
i 1hat effect in the attendance register.

B52. (1) As far as practicable minuies of meet-
inig of Zilla Parishad shali Le entered N 8 minutes k to
be kept for the purpose which shall be read out before the
meeting is concluded and thereafter the person who
presides over the meeling shall sign

83, {1}  1f any difference of opinion arises taking a
geclsion, it shall be pul tovoie and the vote shall be by
stiow of hands . Every such resolution/decisions shall be
recorded in [ull in the minute book together with the nu-

mbets of members voting for agalnst resglution.

(2] All questions at an meet shall be
detennined by a majority of voles o the members present
and voting. The presiding member shall be entitied to vote.

- {3) No resolutien of the Zilla Parishad adopted at a
meeting shall be modified or cancelled within 6

alter passinlp{ there of excepl at a mnee specially
convened in that behalf and by a resolution t he Zilla
Parishad supported b}; nol liess than two-third of the
number of members of Zilia Parishad.
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(4) The OfMcers of different departments working at
the District Level may be invited to attend the meeting,
if so decided by the Sabhadhipati of he Zilla Parishad.

(5) Sabhadhipati shall ensure that-

{1} No member shall comment on any matter
on which a judicial decision is pending,

(i) make a change against members of officers
of the Zilla Parishad or Government in
relation to his conduct In his official
or public capacity.

(1) use offensive language about the conduct or
proceeding of the Parliament, or of the legis-
lature of any Siate or Panchayat Samiti or
Gram Panchayat.

{iv) use defamatory words, or

{v) use his right of speech for the purpose of
obstruzcting the business of the Zilla
Parishad.

84, (1) Every Zilla Parishad shall prepare the
reports of works done by it in the previous year and works
proposed to be done in fhe next year In such form as may
be directed by the State Govermment and a report shall be
prepared and passed by the Zilla Parishad in the form of
resolution before 30th April of every year and shall be
submitted to the Director of Panchayats, who shall be the
prescribed authority, before 15th May of that year. A copy
of the satd report shall also be forwarded to the Secretary
to the Govt. of Tripura, Panchayat Department.

CHAPTER-- III

POWERS, FUNCTIONS AND DUTIES OF
SABHADHIPATI

65, (1) In pursuance of Section 150 and 151 of the
Act, the Sabhadhipati of the Zilla Parishad shall collect or
cause (o be coliected from the Panchayat Samiti, monthly
progress report of all works of Panchayat Samiti and keep
{he Zila Parishad and the concerned Standing Committees
informed aboul the progress of works.

{2} The Sabhadhipati shall submit or cause to be
submitted in each quarier a consolidated guarterly report
of the progress recelved [rom the Panchayat Samiti with
the commenis of the Zllia Parishad to the Director
Panchavals and the Rural Development Department
within 3 [three) weeks of conclusion of quariers ending in
June, September, December and March,

CHAPTER-— IV

PROCEDURE OF FUNCTION OF STANDING
COMMITTEES OF ZILLA PARISHAD.

66, Every Standing Committee shall hold a meeting in
the oflice of the Zilla  Parishad once in s month onx such
date and ai such time as may be fixed by the President.



of
st of business.

Notics of

Manner of
serving notioe.

Absence of official
mambers rom

Officers, though

not yembers of
Sianding Commiitec
to be invited B0
attend the
me=tings.

Attendance
Regisicr.

Provided that if the President fails to convene the
meeting in time, the Sabhadhipati of the Zilia
shall convene  the meeling of the concerned
%ynnmﬂmttec on such date and at such time as may be fbxe

Provided further that a President of the Standing

Committee convene an emergent mee as occaslon
ﬂmquhl;e a\;ﬁh prior approval {he Sabha of the

 Alist of business to be transacted at every meeting
of the Standing Comunittee except an adjourned meeting,
shall be prepared 22; the Secretary of the Standing
Commitiee under ton of the President. The same
shall be entered in the book of agenda of meetings to be
mainiained for the purpose and shall be countersigned by
the secretary and the president, The first ftem of the
agenda of each meeting shall be the confirmation of the

63, At least seven clear days before the date of a
meeling a notice shall be giveri to all members in Form 8.
At least three clear days notice in Form 5 for emergent
‘meeting shall be given to all members of the

Committee.

Provided that only the listed agenda items shall be
discussed Inan emergent meeling,

9. (1} The notice for a meeting shall be signed and
sent by the Secretary of the Sta Committee to all
members of the Standing Committess. The notice for an
ordinary or as the case may be the emergent meeting shall
be sent either by pest of by messenger or otherwise.

(2) A copy of the notice for each meet shall be
displayed on the notice board of the Zilla Pﬁmd on the
aame date on which such notice 1s issued.

70.  The majerity of members shall form quorum .

Provided that no quorum ghall be necessary in an
adjourned meeting. .
71.  If any offical member appoinied under clause {dj of
Sub-Section (2) of Section 152 does not attend fwo consc-
quitive meet g of the Stand Commiliee, the malter
shall be brought to the notice he concerned dcgarlmem
to the Government by the President through the abhadh-
tpati of the Zilla parishad under intimation {o the Panch-
ayat Department.

T2 Any officer of the State Government at the district
Level who I8 concernec with any ttem of the agenda ol the
meeting of the Standing Commilies and who 18 compefent
to implemeni the deciston of such Standing Commitiee
on such ilem shall be invited to attend such meeting.

Provided that Distriet Maglsirate or Chiel Excculive
Officer, Zilla Parishad may depule an OfTicer {o represent
him in the meeting.

T3. An Attendance register for all meelings shall be
maintained, Every member shall sign the allendance regis-
ter before commencementl of the meeling.



Adjsurmed 74. ¥ mo gquorum is present, the meeting shail stand
for want of adiourned The meeung shall e called again in the same
GUOTIM manner o a further date to be fixed by the President.
Presiding ever the 75. Al meetm%f of ihe Standing Committee shail be pre-
moeting of sided over by the President. In the absence of the President,
Standing the member of the Standing Comrnittee shail elect one of the
Committee, members amongst themselves to preside over the meeting.
#inute Book 76. As far as practicable proceed of all meetings of

Standing Cominditee shall be entered in the minutes book
to be kept for the purpse and shall be raad out before the
meeting is concluded. The person presiding over the

meeting shall then sign .
Mode arriving at T {1} All maiiers befpre the Satnding Cominittee
deciatons in meeting. shallbe decided by consensus. In case there I8 any

difference of opinion, wviews of all members inchuding
invitees If any. shall be recorded and the matter shall be
referred to the Zilla Parishiad.

{2) The BSecrelary of the Standing Comunittec
shall forward a eopy of the minutes of the procesding of
each meeling of every Standing Committes of the Zilia
Parishad to the Chief Executive Ofitcer of ihe Zifla
Parishad and to the Sabhadhipait of the Zilla Parishad
within seven days of such meeting

{3} ‘The minutes of ¢the meetng of the
Standing Commitiiees shali be placed belore the Execulive
Commiliiee of the Zilla Parishad and alsoin the
meeting of the Zilla Parishad at such tme as may It
appoint.

4) Imease one or more Satnding Commnitizes
have passed conflicting resohution { and such conillict has
1ot heen resolved by & |oint meeling of such Cormittee)
the Chief Executive Officer shall piace the matier befors
the Executive Comrnittee of ihe Zila Perishad and rci'.uertdmg
tis Teapiution he shall withhold action #n regard to the
maiter atissue.

Bemoval of TE. {1 Any member of Sianding Commitiee other
e of than the President of Standing Colmemittee who fafls to
Szanding attend three conseculive meetings shalicease to be a
Comuitiee, memmbher of such Satnding Conzinliles.

{2} i any member has been declored disqualified
from baing a member of a Zilla Parishad and removed
from the office of the member of a Zilla Parishad, he shall
cease to be member of tie Slanding Cormnitice,

i3 If a wrilten resclution i3 recelved from the
Zilla Parishad thai removalof 2 member of a Slanding
Committes is necessarv for smooth cenduct of the
concemed Satnding Coramitice, the District Magisitate &
Collector may remove hin: after giving hite an opportunily

of Deling heard,
{asasr oof 72, The Presideni of a Standing Commitiec of a Zila
shoenee of Parishad shall be entitlad Lo ieave of absence with the app-
Presidont, rovel of the Hxecutive Commiltee of the Zila Parishad.

Sanction of such lzavye shall be forthwith reporled Lo 1he
Zilla Parishd . Generully such leave shall be requested [or
by President before proceeding on leave. However in
unavoldable clrcumsiancss, the President may proceed
on leave withoui sanciion but afler handing over lhe
chnrges fo sabhadhipati of the Zilla Parishad and ihe
Eaeridive Comenittee first and  thereafler Zills  Parishad
sy regularise the Jeavs in thelr nexi meeting,.
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CEAFTER ~ ¥
DUTIES OF 1EBE 3T&NDING CONDTTES

Dutes of ihe 80.(1) Every Standing Commumiltice shall submit to the Zilla

Standing Committee. Parishad a quarierly veview of the vrogress of works
and achemes deall wiih by the Standing Committse.
Such report shall be pisced in the next mescting of ihe
Zilla Parishad.

{9} The Secretary of the Standing Twmnmitiee shall
forward a capy of oo preceedings of avery meeting of
the Standing Committes to the Sabhadiipati and the
Crief Executive Officer of the Zila Parishad.

{3 The Financs Cerwmittee shsll, in addition (o lhe
subject alloticd to it, perform the following functions--

(aj frame budget and supplementary budget of Zilla
Parishad and submit the sswme to the Zis Pardshad

for consideration in tle moeling

{h) nwepare and submit sinual adminisirative report for
comsideration of the Zilla Parishad i i3 meeting |

(¢} consider the Dbudzgst of t(he Panchayat Samit! and
forward ihe same o the Fila Parlshad with its views ;

id) recommend, in comsuitztion with the Stangding
Comméttce, g-ants from the fund raised by the Zilla
Parfaliad to Pancheysl Samitl !

{a) recommmend levy of tolls, fees and rates |

i3 yeoommens]  tramsler of properiies, schemss  and
woties |

g} csnstder impesition of Bres and nenolties by the Ziia
Pariehad | and

{n} rocommend grant of Hesnce under (he Act
CHAFTER-- VI

POTARS, TUMCTIONS ADTD DUTISS OF THE EXROUTIVE
QOoMMGTIER OF YU TILLA PARGEHAD

Meeting of the At (1) The esecutive tommitiee shnil hold meeling to ihe

Exsuutve Comsmities. oifice of the Tilla Parishad af kast smeein two monihs on
such dete and at such Ume 88 may be fxed by the Zila
Parishad,

(2] A st of business to be transacled at every meeting of the
Executlve Commitise. Dwcept an adjourned meeling, shall
be prepared ihe Sseretary of  the Exceutive Committee in
consultation with the Sebhaghivati of the Zila Parishad.
The same shal be zntered inmio the book of Adenda of
meeiings 1o be mainiained for the purpose shall oe

countersigned the Chiel Executive cer and the
Sahhaﬁh?:;aﬂ the Zla Parishad, The first item of the
Agenda for each meeting shall be the sonfirmation of the

minutes of the previous meeting and second ftem shall be a
m})crt on the aclion taken on those resplutions passed In
ali previous meeting where decision has not yet heen
implemented.
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(3} At least seven clear day's notice of a meeting shall be given to
all members. At least three clear day's notice for an
emergent meeting shall be given {o all members. However,
in exceptional circumstances such as mnatural calamity
where such notice Is not possible, the Sabhadhipati may
dispense with this requirement.

(4} Notice for meeting including notice of an mncrg‘ent meeting
shall be ed and sent by the Secretary of the Execulive
Committee fo all members of the Executive Commitiee. The
notice for an orndinary or an emergent mmeeling shall be sent
by post or by messenger or ctherwise.

B2. Majorlty of the members of the Executive Committee shall
form the quorum :

Provided that no quorum shall be necessary for an
djourned me . Seven clear days' notice for the
adjourned  mee shall be given to the members
specifying the date and time but not the lisi of business.

83, Any oflicer of the State Government at the District Level
whe is concerned with any of the Agenda of the meeting
of the Executive Committee and who Is competent to
implement the decisions of the Executive  Committee
shall be invited to attend such meeting.

84 . An Attendance Register for meeting shall be maintained.
Every member shall sign the Attendance Register before
commencement of the meeting.

B5. Pmceadm%s of all the meetings of the Execulive
Committee shall be entered inic the Minuies Beok and
shall be 71ead out before the meeting is concluded. The
person presiding cver the meeting shall then sign it.

86. All maiters before the Executive Committes shali be
decided by consensus. If any matter requires io be put to
vote, decision shall be taken by majority of votes. The
presiding member shall be entitled to vote.

B7. i1} The Executive Commitice shall maintain coordination
among the Standing Committees and Zilla Parishad level
pificers in all matters relating to planning, execution and
adrrﬁtisir&tion of development programmes and any other
WOTKS.

(2) The Executive Comunlitee shall monitor the
gmgrammcs and schemes assigned by the Siate
overnmert and i any dispute arises in implementing
the scheme, the committee shall take up the matier
with the concerned department of the tate
Govermnment for removal of the difficulties.

(3} The Committee shall consider the annual
administrative report submitted by the Finance
Committee before placing it before the Zilla Parishad
meeting for approval.

(4) If any dispute arises in executing the works between
two or more Panchayat Samitls, the Committee shall
resolve the issue.

"

g
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CHAPTER -- VIl

88. (1) The Chief Executive Officer of the Zilla Parishad
shall be responsible for taking necessary action on the
decistons arrived at the meetings of the Zilla Parishad or
its Standing Conunitiees and shall keep the Sabhadhipati
posted with progress of various developiment activities in
the Z:la as also with the problems and difficulties, i any,
experienced in the work of the Zilla Parishad from time
to time.

(2) The Chief Executive Officer shall obtain orders
from the Sabhadhipati in wriling on important issues
arising out of the sancilons and decisions of the Zilia
Parishad and its Stand Committees and on matters
within the powers of the Sabhadhipatl

(3) The Chief Executive Officer shall submit a
quarterly staiement of accounts which shail, after
examination by Finance and Audit Standing Comnittee,
be iaid before the Zilla Parishad.

{4) All correspondances of the Zilla Parishad shall
normally be made by the Chief Executive Officer or by an
officer authorised by him in this behalf,

(5) The Chief Executive Gificer shall--

{a} have the custody of the records of the Zilla
Parishad ;

{b) be responsible --
(i} for the proper maintenance of accounts of the
Zilla Parishad ;

(if) 1o the Zilla Parishad for the management of
the office of the Zilla Parishad ;

(13} for securing cocrdination among the district
level officers in all matters relating to the
execution of schemes and works approved by
the Zilla Parishad and Standing Committees.

(c) Issue necessary directions for the execution of
the schemes and works according to ine
orders of the Zilla Parishad and its Standing
Communitiees.

{d) Obtain progress report about the execution of
such schemes and works and submit the same
to the Zilla Parishad to its Standing
Committees with his comments.

(6) The Chiefl Executive Officer shall be
responsible for efficient administrative performances of
the following works, namely --

(a) Budget :

{h) contribution of grants made by the Central or
State Government or by local authority |

c] lnans ;

{d) custody of the Zilla Parishad fund in Treasury/

(e) receipts on account of tolis, rates and fees
levied by the Zilla Parishad and all other
sums received by or on behall of the Zilla
Parishad ;

{f) progress of expenditure ;
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{gl creation of posts subject to instructions
regarding this which may be issued from ime
o time |

(b} framing of regulation ; and

{i} imposition of fines and penalities by the Zilla
Parishad .

{7] The Chiel Executive Officer shall attend the
meeting of the Executive Committee snd shail
participate n the deliberations thereof,

(8] The Chiefl Executive Officer with the previous
permission of the Sabladhipati shali, on requesi,
supply any information or make avallable ior
perusal any record to any member of the Zila
Parishad or any of its Standing Commitiees.

(9} The Chief Executive Oificer of the Ziila
Parishad shall as the case may be Iniliale review
or accept annual confidential report of all offivers
and siaff of Zilia Parishad Inciuding  those
uificers and staff whose services have been placed
with the Zilla Parishad .

{101 The Chief Executive Officer shall inspect the
institutions under the management of the Ziila
Parishad and any workk undetaken by the Eilia
Parishad or & Sianding Committee thereol. He
shall also  inspect the  office works of the
Panchayat Samitis and Gram Panchayat and

institutions nanaged by them, The Chief
Execuiive Dfficer ail subinit report of his

inspection to the Sabhadhipati of the Zilia
Parishad and ihe Secreiary 1o, ihe Government of
Tripura, Panchayal Deparimend and Rurat
evelopment Department.

(11} The Chief Executive Officer shali be the
conirofling cificer im regard to theT. A bills of all
officere ard stall of Zila Parishad Inciuding those
whose services have been  placed with the Zilla
Parishad. He shail also approve their tour diaries.

{12) Every order or instraction of the Zila
Parishad chall be issued under the signature of
the Chiefl Executive Officer of the concerned Zilla
Partshad.

B89, Notwithstanding anyvthing contained in Rule
88, the Chief Execulive Officer may, by order in
writing, delegate all or any of his powers and
functions except powers of the financial maiters
and powers as  enumeraied in Section 160 of the
Aol e Additional Chiel Executive Officer or
Secreiary  of the Ziila Parishad or any other
suftable officer of the Zilla Parishad :

Provided that the Chiel Execulive Oificer
inay at any time withdraw all or any of such
powers and functions delegaied {o the Additional
Chief Executive Officer, Secretary of the Zilla
Parishad cr concerned officer.

90. (1) The Secretary of the Zilla Parishad
{hereinafler referred toc as  Secretary ) shall  work
under the over alf conirol of the Chief Execative
Cfficer and shall bhe responsible him and through
him te the Zillg Parishad for his work.

ty

- )



Sancitos of leave of
Crdel Executive Giiteor
and Secretary to the Zilla
Pariahad.

Hemoval of diffleality.

23

(2} The Secrelary shall carry Oft routine
sarrespondence of the Zila Parshad. He shall,
however, kee the Chief Executive Oificer
informed of all the correspondences made by

{3) The Secretary shali call the meeting of
the Zilla Parishad. The st of business to be
transacted at meeting of the Zilla Parishad
shall be ﬂ]?iﬂparﬂd y the Secrefary in consullation
with o Chief Executive Officer and the
Sabhadhipatt of the Zilla parishad. The Secretary
shall alse attend the meelings of the Zila
Parishads and Standing Committees.

{4) The Secretary shail €XeIcise such of
the powers, perferm such of ihe functions and
fdisc e snch of fhe dutles of ihe Chief
Executive Officer as may be delegated tc him by
{he Chlef Executtve Officer under ruie 3¢.

(§) The Secretary shell render all such
assistance as may be requlred by the Chief
Executtve Offbcer in ihe discharge of his
responsibilities.

{6) The  EBerrelpry shall record the
minutes of the meeiing ol ihe Zilia Parishad,
Freoutive Commities and Stand Commlbitees
thereef and forward & copy {ne ip the Sabha-
chipati of the Zilla Parishad, the Chiel Execuiive
Officer and io the Panchaya: 2ng Rural Develop-
meni Departments of the State Coverrupent.

gi. (1) The Chicf Execuitve Officer shall apply
for any kind of leave in on application addre
to the Secrei io Governmeni of Tripus,
Department of anchayal.

{2} The sutherity 18 %}l’am casual leave 0
the Secretary and other citicers of the Zilla
parishad including {hose officers whose seuvvices
have been placed with Zilia Parishad shall be ihe
Chief Executive Officer of the Zila Parvishad and
{he autherity to grant them other kinds of leave
engll be the Stato Ciovernment on their pareni
prganisation as the case Wy e

(3} The application of the Secretary and
other ofiicers of the Zilla Parishad inchud
those officers whoge EErvices have been place
with Zila Parishad for any leave other than casnmal
jesve shall be forwarded through tie Chiel
Execuiive Officer of the Zila Parighad.

g3, (i) The Siate Governmmeni may issue such
general oy special directions  as may, io its
opinior: be necessary [or the puiposes of giving
eiisct (o these Rules.

(2] If any difficulty arises (0 giving effect
te the provistons of these Rules, the Stale
Governmeni may, as oceasion require, by order,
do anything whichl appears to ¥ to be neCessRLY
for the purposes of removing ihe difflcuity.

By order of the Governor
F E. Mathur

Commissioner & Secretary to the
Covi, of Tripura.
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FORM--1
( See rule 3(2) , 21(2) & 55(2) )

ERTIFI 12 F

Certified that we have in the forenoon/ afterncon of this day of

respectively handed over and

taken cver the charge of the office of the of

o o . s s o A A S Y PP e e e L . et . - S

* Gram Panchayat / Panchayat Samit! / Ziila Parishad.

Signature of the persen handing over charge.

{ Name in Block Letters )
Name cof Office held

Handing over charge “for grucaedtng on leave/
for tendering resignation /

Signature of the person taking over charge.

{ Name in Block Letters )

Name of office held

Place : Date

Particufars of inancial charge ©

11) Cash In hand : Signature of the person
handing over the charge.

i2) Cash at Bank !

{3} Security deposit with the

* Gram Panchayat/ Panchayat Signature of the person
Samiti/ Zilia Parishad. ta over the charge.
Copy Lo .-~

* Score out which is not applicable .

aving been removed.

Ly
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FORM--2
( See Rule 5(2) )

Form of Notice for removal of Pradhan/Upa Pradhan of

To

Notice is hereby given under Sub-section {2} of Section 23 of the
Tripura Panchayats Act, 1993, that a meeting OF oo ieevusisnanssenesrnasens GFGIN Panchayat
may kindly be convened under Sub-Section (1} of Section 23 of the sald Act for removal

of Pradhan/Upa Pradhan of the said Gram Panchayat for reasons stated below :

* This notice is delivered to me by Sri ..
....................................... METOBET OF ...oo. o soieve s sssesssonmsesanssaeeannesnses GFEIN Panchayat at my office

038 (37211 - [T RC RPN OUSURRRSOT - | ST PR PUTPES TRt PURLS {hwour) and signed below before

me

Signature of the Signature of Prescribed i
member delivering Authority.

the Notice.

* Not applicable if sent by Registered Post.



FORM--3
! See rule T{I), 28(1) & SC{1} }

FORM OF NOTICE OF ORDINARY/EMERGENT MEETING OF*GRAM PANCHAYAT/
PANCHAYAT SAMITI ZILLA PARISHALD.

A Y L i P P . . S e e i S B B S ) S P g . e S S £ S " S o e S S S T e e s,

Motive ls hereby given that to iransact the under mentioned
business, the next *Crdinany/ amergent/ spocial MEEUNE Of 1o e

Green Panchavat/ Panchayzt Sanitd)/ ZHla Parishad will be held 2t i
{phace] on the day of .....comemrsmmmsmsioimnnnnes .= OUOUNTTUUUUIUONIY - ORI - J . 10 4~

Yo are requested to make i cosivenient o attend the sald meeling.

izt of Bnaginess |

B o o PO r L Syt BRSOl s o
Secroiary,
sesasievmnesianensoss NN Panchavat/

Panchayvat Samil/ Zilla Parishad,

7 Soore oul which 18 not anplicable,

B



To

Act, 1993, that & meeting 0f ..o
be convened for removal of Chatrman/Vice Chainnan of the said Panc
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FORM--4
( See Rule 23 (2] )

Form of Notice for removal of Chairman/Vice Chairman of

Nottce Is hereby given under Section 82 of the Tripura Panchayats
Panchayat Samitti may kindly

hayat Samiti for

reasons stated below ©

-------------

Signature of the

Member delivering the Notice.

Signature of Menibers of ...

* This notice is delivered to me By S Lo
Panchayat Samiti at my office on {date)

o B e cessenanens (ROUT) 204 SignEd Delow before me,

Signature of Prescribed

Authority.

» Not applicable if notice sent by Registered Post.
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FORM-5
{ See rule 32 & 68 )

FORM OF NOTICE OF *ORDINARY/EMERGENT MEETING OF
THE STANDING COMMITTEE

To

Notice is hereby given that an *Ordinary/ emergerit meeting of
veeesseresesnse. PADChayat Samitl/ Zilla Parishad will be held at

TR R P TSR ST =~ ] 1, g SR e AR . | e e AM/ PM

You are requested to make it convenieni to atiend the said

meeting,

(1}
(2)
(3)

DB RS s v misssumnsasnspinsvemmsansiomres s TR i s it oD 4 wmr e ey g .

Secretary,
crrasesssennseeenne StANGING Commiittee

Zilla Parishad.

* Score out which is not applicable.
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FORM-6
( See rule 58 (1) )

Form of Notice for removal of 3abhadhipati/ Sahakari Sabhadhipati of

Notice is hereby given under Section 135 of the Tripura

Panchayats Act, 1993, that a meeting of .. ..o oreroinee 24112 Parishad may

kindly be conwened for removal of Subhadhipati/ Sahakar Sabhadhipati of the sald Zilla

Parishad for reasons stated below :

* This notice is delivered to me By ST ..ooociniranmmanim e R
zilla Parishad at my office on (date)

.................................

..........................................................

Signature of the Signature of Prescribed

Member delivering the Notice. Authority.

* Not applicable if notice sent by Registered Post.

e e e S e e o, e e N
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Amencment ¢f
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Dated, Agartala, tnsQLﬁh July, 2000.

-____,__--—"-"'-
NOTIFICATION

e e e ——————

In exercise of the Powers conferred by Sub-section (1) of
Section 228 of the Tripura Panchayats Act, 1993, the State
Government hereby makes the following rules to amend the
Tripura Panchayats {Administration) Rules, 1994, namely -

1. (1) These Rules may be called the “Tripura Panchayats
(Administrationl (First amendment) Rules, 2000”.

(2) They shall come into force at once ;

2 |n the Tripura Panchayats (Administration ) Rules, 1994
(here-in-after referred to as the principal rules), for sub-rule (3)
of rule 3 the following sub-rule shall be substituted, namely :-

* (3) If the Pradhan or the Upa-Pardhan remains absent from
duties for more than three months continuously without
intimation, such absence shali be a good ground for a motion
for their removal”,

3. In the Principal Rules, after the existing proviso to
Sub-Rule(3) of Rule §, a new proviso shall be added
namely :-

« provided further that in case of removal of Pradhan, if the
Upa Pradhan remains ahsent in the meeting of the Gram
Panchayat where quorum is present, one of the members
present in the meefing shail be elected by other members
present to preside over the mesting. In case of removal of
Upa Pradhan, if the Pradhan romains absent in the meeting
of the Gram Panchayat where quordim is present, one of the
members prosent in the meeiing shall be elected by cifier
members present to presits over the mesling’.

4 In the Principal Rules - (1) in chapter Vi, for the
heading “MEETINGe OF CRAM SABHA™ the heading
sprafNER OF CONDUTTING WEETING OF GRAM
SANSAD AKD GRAL SABHAY shall be cubstituted ;
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(2) for rule 17, the following shall be substituted, namely

“17(1) The Gram Panchayat shall, identify and constitute such
number of Gram Sansad within the Gram FPanchayat area as
may be convenient, not being less than three, with a size of
about five hundred voters having regard to the number of
conslituencies. Immediately after constitution of Gram Sansad
the Gram Panchayal shall give infimation in detail to the
concerned Panchayat Samili, Block Development Officer,
District Panchayat Officer and the Director of Panchayats.

(2) The Gram Panchayat shall hoid within the local limits of
the Gram an annual and a half-yearly meeting for each Gram
Sansad at such place, on such date and at such hour as may
be fixed by it :

Provided that the annual meeting of the Gram Sansad
shall be held ordinarily in the month of April or May and the
half-yearly meeting of the Gram Sansad shall be heid
ordinarily in the month of November or December every year .

Provided further that a Gram Panchayat may, in addition
io the annual and the half-yearly meeting, hold extraordinary
meeting of a Gram Sansad at any time if the situation so
warrants or if the State Government, by order, so directs.

(3) The Gram Panchayat shall fix up the agenda for each
meeting of Gram Sansad to be held on such date so fixed by
the Gram Panchayat. A written nofice duly signed by the
Pradhan or, in his absence, by the Upa Pradhan of the Gram
Panchayat indicating the date, time and place of meeting
alongwith agenda shall be issued af least seven days before
the date of meeting. Copy of such notice shall have to be
displayed/ hung-up at conspicuous places. Moreover, the
Gram Panchayat shall arrange publicity of the date, time and
place alongwith agenda of the meeting of Gram Sansad as
widely as possible within the concerned Gram Sansad area.

(4) Every meeting of the Gram Sansad shall be presided
over by the Pradhan or, in his absence, by the Upa-Pradhan.
In case of absence of both the Pradhan and the Upa-Pradhan,
the member or cne of the members elected from the Gram
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Sansad area to the Gram Panchayat shall preside over the
meeting :

Provided that when number of elected members of the
Gram Panchayat for Gram Sansad area is more than one,
one of the elected members as elected by the voters present
shall preside over the meeting.

(5) One-fifth of the total number of voters of the Gram
Sansad area shall form the quorum for a meeting of the Gram
Sansad :

Provided that no quorum shall be necessary for a
meeting adjourned for want of quorum. The adjourned
meeting shall be held at the same place and time after seven
days from the day on which meeting has been adjourned. The
person presiding over the meeting shall formally announce the
date on which the adjourned meeting shall take place.

(6) The Secretary to the Gram Panchayat shall arrange
recording of attendance of volers in the attendance sheet in
form 3A.

(7)  When a meeting of a Gram Sansad is not held for want
of quorum, the Pradhan or, as the case may be, the person
presiding and the Secretary to the Gram Panchayat shall
make a note to that effect under their signatures in the
attendance sheet and in the Minutes Book.

(8) The first item of agenda shall be to read over the
minutes of the last meeting for confirmation of the voters and
after confirmation, the same shall be signed by the Pradhan or
in his absence by the Upa-Pradhan or in absence of both the
Pradhan and Upa-Pradhan, by the person presiding over the
meeting. The second item shall be a report on the status of
the resolution or resolutions of the previous meeling.
Thereafter discussion of the agenda fixed for the day's
meeting shall be taken up and decision taken thereon shall be
recorded in the minutes book. While arriving at a decision,
every voters shall have the right to ask any question refated
and relevant fo the agenda.

(9) In each meeting of the Gram Sansad, the Gram
Panchayat shall distribute a printed booklet to each voter of
the Gram Sansad in the meeting. The printed booklet should
contain information about amount of fund received, the
amount of fund spent . the work / project undertaken with the



fund, number and nature of project completed, number of
beneficiaries selected and benefit given under different
schemes, amount of un-spent fund, number of mandays
generated, number and nature of assets created, number of
site selected indicating the name of the schemes and projects

etc.

(10) The Gram Panchayat shall place before the Gram
Sansad in the meeling the matfer refating to selection of
beneficiaries of any scheme and selection of sites for works of
public utility under any scheme or project pertaining to the
Gram Sansad area. The Gram Panchayat shall submit before
the Gram Sansad a full report in respect of development
programmes relafing to the concemed Gram Sansad area
undartaken in the preceding year and deveiopment
programmes proposed to be undertaken during the current
year. Any matter referred to the Gram Panchayat by the State
Govermment for decision of the people of the Gram
Panchayat shall be placed before the meeting of Gram
Sansad for consuitation and decision.

(11}  The recording of minutes wili be done by the Secretary
to the Gram Panchayal. If for any reascn the Secretary lo the
Gram Panchayat remains absent on the day of meeting of the
Gram Sansad, any other Panchayat Secretary or any other
official posted in the Gram Panchayat, as may be authorised
by the person presiding over the meeting, shall record the
minutas of the meeling. After recording of the minutes, the
person presiding over the meeling shall record oul the
minutes recorded in the Minutes Book in the mesfing fo the
persons present in the meeting and thereafter he shall sign in
the Minutes Book. The Minutes Book shall be kept in Bengali.

(12) Copy of the minutes of the meeling of the Gram
Sansads shall be sent to the concemed Block Development
Officer, District Panchayat Officer and to the Panchayat
Samiti.

(13) Generally efforts should be macde to take decision on
the agenda by consensus. If, however, there is difference of
opinion, it shall be put fo vote by show of hands. Every such
resolution/ decision shall be taken / adopted by simple
majority and recorded in full in the minutes book together with
number of person voling for or against the resolution.



Amendment of
Rule 18

(14) Individual beneficiaries under any scheme, receiving
payment on any one occasion in excess of the cash
equivalent of 20 mandays, has to be approved by of the Gram
Sansad.

(15) The location of all works costing more than the cash
equivalent of 200 mandays are required to be approved by
the Gram Sansad".

(16) The Gram Panchayat shall take necessary steps to
implement every resolution adopted or decisions taken in the
meeting of the Gram Sansad.”

5. In the Principal rules, for the rule 18, the following
shall be substituted, namely :-

“18(1) Every Gram Panchayat shall hold within the local
limits of the Gram at least one meeting for the Gram Sabha in
a year at such place, on such date and at such hour as may
be fixed by the Gram Panchayal having regard to the direction
issued by the State Government for the purpose.

(2) The Gram Panchayat shall fix up the agenda for the
Gram Sabha meeting to be held on such date so fixed by the
Gram Panchayat. The agenda fixed by the Gram Panchayatl
shall be entered into the book of agenda. After recording in
the book of agenda the Secretary to the Gram Panchayat
shall put his signature in the page on the right hand side
below the agenda and the Pradhan or in his absence the Upa
Pradhan shall countersign it in the page on the left hand side
below the agenda. The written notice duly signed by the
Pradhan or in his absence by the Upa Pradhan of the Gram
Panchayat indicating the date, time, and place of the meeting
alongwith agenda shall be issued at least 10(ten) days before
the date of the meeling. A copy of such notice shall have fo be
displayed / hung up al conspicuous places. Moreover, the
Gram Panchayat shall arrange publicity of the date, tme,
place and agenda of the meeting of Gram Sabha as widely as
possible within the concermed Gram Panchayat area.

(3) Every meeting of the Gram Sabha shall be presided
over by the Pradhan or, in his absence, by the Upa-Pradhan.
in case of absence of both the Pradhan and Upa-Pradhan, an
elected member to the Gram Panchayat, shall be elected by
the voter of the Gram Sabha to preside over the meeting.



(4) One eighth of the total number of voters of the Gram
Sabha shall form the quorum for a meeting of Gram Sabha :

Provided that no quorum shall be necessary for a
meeting adjourned for want of quorum, The person presiding
over the meeting shall formally announce adjournment of the
meeting and shall also announce the date on which the
adjourned meeting shall take place.

(5) The Secretary to the Gram Panchayat shall arrange
recording-of attendance of the voters in the attendance sheet
in form 3A with the help of other employees posted in the
Gram Panchayat. if required, as soon as the voter enters
place of meeting..

(8) When a meeting of the Gram Sabha couid not be held
for want of guorum, the Pradhan or, as the case may be, the
person presiding and the Secretfary to the Gram Panchayal
shall make a note to that effect under their signatures in the
attendance sheets and in the minutes book.

(7) The first item of agenda shall be to read over the
minutes of the last meeting for confirmation of the voters and
on confirmation, the same shall be signed by the person
Presiding over the meeting. The second item shall be a report
on the action taken on the resolution or resolutions of the
previous meeling. Thereafter discussion on the agenda fixed
for the day's meeting shall be faken up and decision taken
thereon shall be recorded in the minutes book While arriving
at decision every voter shall have the right to take part in the
discussion related and relevant to the agenda.

(8) The Gram Panchayat shall take necessary steps to
implement every resolution adopted or decisions taken in the
meeting of the Gram Sabha .

(8) The agenda for the: meefing shall include -

(a) Placement of the annual statement of accounts of the
Gram Panchayat, the report of administratton of the
preceding financial year and the last audit note and
replies made thereto ;
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(b) the budget of the Gram Panchayat for the financial
vear;

{c } a broad report in respect of the development
programme of the Gram Panchayat undertaken during the
preceding year and development programme proposed
to be undertaken during the current year. Such report
shall be accompanied by full statement of funds available
during the preceding year and the funds likely to be
available during the current financial year |

(d) Such other business relating to the affairs of the
Gram Panchayat may also be fransacted at such meeting
of the Gram Sabha as may be agreed upon by the
persons present and also such other issues as referred
by the State Government from time to time.

(10). The Gram Sabha shall deliberate upon, recommend for,
and adopt resolution on, any matter placed before the Gram
Sabha meeting as laid down in sub-section (1) of Section 10
of the Tripura Panchayats (Second Amendment) Act, 1998.

(11) The minutes of the meeting of the Gram Sabha shall be
recorded by the Secrelary fo the Gram Panchayat in Bengail.
If for any reason the Secretary to the Gram FPanchayat
remains absent on the day of meeting of the Gram Sabha,
any other Panchayat Secretary or any other official posted in
the Gram Panchayat, as may be authorised by the person
presiding over the meeting, shall record the minutes of the
meeting. After recording of the minutes, the person presiding
over the meeting shall read ouf the minutes recorded in the
meeting to the persons present in the meeting and thereafter
he shall sign in the minutes Book. No portion of the minutes
so prepared shall be left bfank. Copy of the minutes of the
meeting of Gram Sabha shall be sent fo the concerned Block
Development Officer, District Panchayat Officer and the
Panchayat Samiti.

(12) At the time of taking decision on any matter if difference
of opinion arises, the matter shall be put to vote by show of
hands. The decision shall be taken by simple majority of
votes.

(13) Decision taken in the meeting of the Gram Sansad in
regard to selection of beneficianes and sites of projects /
works shall not be discussed in the meeting of the Gram



Deletion of
Rule 19.

Amendment of
Rule 21

Amendment of
Rule 23

Amendment of
Rule 55

Amendment of
Rule 58

Sabha and the Gram Sabha in its meeting shall not raise any
dispute to any decision of the Gram Sansad in regard to
selection of beneficiaries and selection of sites”.

6. In the Principal rules, rule 19 shall be deleted.

7. In the principal rules, for sub-rule(3) of rule 21, the
following sub-rule shall be substituted namely :-

“ If the Chairman or Vice-Chairman remains absent from
duties for more than three months continuously without
intimation, such absence shall be a good ground for a motion
for their removal”

8. In the Principal rules, after the existing proviso to
sub-rule (3) of rule 23, a new proviso shall be added
namely -

v Provided further that in case of removal of the Chairman, if
the Vice-Chairman remains absent in the meeting of the
Panchayat Samiti where the quorum is present, one of the
members present in the meeting shall be elected by other
members present to preside over the meeting. In case of
removal of Vice-Chairman, if the Chairman remains absent in
the meeting of the Panchayat Samiti where quorum s
present, one of the members present in the meeting shall be
elected by other members present [0 preside over the
meeting”

g In the principal rules, for sub-rule (3) of rule 55, the
following sub-rule shall be substituted, namely :-

“If the Sabhadhipati or Sahakari Sabhadhipati remains
absent from duties for more than three months continuously
without intimation, such absence shall be a good ground for a
motion for their removal’.

10. In the Principai Rules, in rule 58 —

(1)in sub-rule (1) and its proviso, the words and
punctuation mark "the Secretary to the Government of
Tripura, Department of Panchayat” shall be
substituted by the words and punctuation mark “the
Director of Panchayats, Government of Tripura”.
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(2) In sub-rule (2) , the word “select” appearing in the

third line shall be substituted by the word “elect”.

(3) After sub-rule (2), the following proviso shall be

)

inserted, namely —

" Provided that in case of removai of the Sabhadhipati,
if the Sahakari Sabhadhipati remains absent in the
meeting of the Zilia Parishad where the quorum is
present, one of the members present in the meeting
shall be elected by other members present to preside
over the meeting. In case of removal of Sahakari
Sabhadhipati, if the Sabhadhipati remains absent in
the meeting of the Zilla Parishad where the quorum is
present, one of the members present in the meeting
shall be elected by other members present {o preside
over the meeting”.

in sub-rule (5), the words and punctuation mark “the
Secretary to the Government of Tripura, Department
of Panchayat" shall be substituted by the words and
punctuation mark “the Director of Panchayats,
Government of Tripura”.

Insertion of a new 11. In the Principal Rules, after the form 3, the following
form new form shall be inserted, namely :-

“Form — 34
{see rule 17(6) and 18(5)}

Form of attendance sheet for the meeting of Gram Sansad*/Gram Sabha

(1) Yearly/ half-yearly meeting of No. Gram Sansad comprising No.
Gram Panchayat constituency.
(2)  Name of Gram Panchayat

(3)  Date of meeting
(4)  Place of meeting
(5) Time of meeting

(8)  Total number of voters present

[SiNo | Name of the Voter [Signature o LTI of the | Time of arrival | Altested by {in case |
[ —

Avoter L joftTlenly |

= Score out which is not applicable”

( K.V. Satyanarayana) / J Y109
Commissioner-cum-Secretary to the
Government of Tripura.
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